BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH

AHMEDABAD
IA 471 of 2019 in C.P. (1.B) No. 147/NCLT/AHM/2017

Name of the Company: Gora Marine Pvt. Ltd.
V/s. .
Big Power Glass India Pvt. Ltd. & Anr.

Section of the Companies Act:

For withdrawal of main admitted petition
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adjudicating authority.

Mr. Manish Buchasia PCS is present in person he has express his no objection for recalling

the Corporate Insolvency Resolution Process In view of the above stated settlement but
subject to payment of professional charges and fee.

Resolution Process deserves to be allowed hence it is allowed in terms of settlement out

of Court. Accordingly, the Corporate Insolvency Resolution Process in respect of
corporate debtor company is recalled.

With the above stated observation, an IA 471/2019 is allowed and stands disposed of.

7, fe~”
(PRASANTA KUMAR MOHAN TY) (HARIHAR PRAKASH CHATURVEDI)

MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Dated this the 13th day of August, 2019.
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